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Further the Cable TV Network
(Regulation) Act 1995 provides that no
programmes and advertiscments shall be
transmitted or re-transmitted. through a
cable service in violation of prescribcd
programme/advertisement code, if its
reception requires a specialised gadgets
namely decoders etc.

Further the possibility to make
uplinking mandatory from Indian soil and
to make satellite channels adhere to
Indian Rules would be examined while
formulating the Broadcasting Bill.

SAARC & B Ministers Concfernce

1345. SHRI PRAFULL GORADIA:
will the MINISTER OF INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the 1&B Ministers of
SAARC countries held a conference at
Dhaka; and

(b) if so, the purpose and the details of
the subjects discussed in the conference
alongwith the outcome of the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MUKHTAR
ABBAS NAQVI):

(a) Yes, Sir.

(b) The first SAARC Information
Ministers Meeting was held in Dhaka,
Bangladesh on 25-26 April, 1998 to dis-
cuss measures for increasing co-operation
in the field of information and Media
among the SAARC countries.

The meeting discusscd subject  like
need for greater contact amongst media
personnel, co-operation among SAARC
News agencies, improving the program-
mes under SAARC Audio Visual ex-
change, facilities for smooth movement of
man and material related to media sector
among SAARC countries, steps for bet-
ter projection of SAARC outside the
region etc. A Dhaka Communique and
Plan of Action was adopted at the end of
the meeting.
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Potential of wind cnergy as alternative
source of Energy

1346. SHRI BANGARU LAXMAN:
Will the PRIME MINISTER be pleased
to state:

(a) whether demand for energy is con-
stantly increasing in Gujarat;

(b) if so, the efforts made to promote .

alternative resources of energy;

{c) whether any survey has been con-
ducted to explore the potentiality of wind
energy in the State;

(d) if so, the outcome of the survey;
and

(e) the time by which the plan will be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS, MINIS-
TER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI RAM NAIK):

(a) and (b) Yes, Sir. The Central
Governinent provides capital subsidy, fis-
cal incentives and soft loans from Indian
Renewable Energy Devclopment Agency
Lid. (IRDEA) for rencwable encrgy pro-
jects in the country, including Gujarat.
Such assistance is available for biogas
plants; improved chulhas; solar photovol-
tic devices and systems; biomass gasifiers;
solar water and air heating systems; and,
grid-connected. as well as decentralised
power generation projects, based on solar
energy, wind energy, small hydro and
biomass. Resource asscssment studies and
surveys are being supported to identify
potential areas for such project. A Nodal
Agency, namely, Gujarat Energy De-
velopment Agency, was set up in 1979 by
the State Government for the promotion
and popularisation of rencwable sources
of energy in the State.

(c¢) Under the Wind Resource Assess-
ment Programme, 41 Wind Monitoring
Stations and 80 Wind Mapping Stations
have been set up to identify potential



